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CaLcuTTA—~NAGPUR RaILWAY LINE

*2123. Shri  Jasani: Will the Minister
of Railways be pleased to state:

(a) whether any survey was made
for diverting the present railway line
running from Calcutta to Nagpur via
Bhandara town; and

(b) if so, at what stage this work
has reached?

The Minister of Railways and Trans-
port (Shri B. Shastri): (a) A
Traffic survey for the diversion was
carried out in 1947,

(b) After considering the Report, it
was decided. that the diversion of the
line was not justified.
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KEy VILLAGE CENTRES

*2124. Seth Achal Singh: Will the
Minister of Food and Agriculture be
pleased to state;

(a) hcw many and where Key Vil-
lage Centres have been established;
and

(b) what steps have been taken for
the prevention and eradication of

infections and contagious diseases
affecting the life and health of Bovine
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Cattle and to improve the Cattle Breed
by the Central Council Gosamvardhan
during the years 1950 to 1952?

The Depaty Ministar of Commerce
and Industry (Shri Karmarkar): (a)
92 Key Villuge Centres have so far -
been sancticned by the Government of
India. A statement showing the State-
wisz distribution of these Centres is
laid on the Tahle of the House, [See
Appendix X. annexure No. 21.]

(b) None ¢» far. as the Council was
constituted only recently.
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Shri Karmarkar: I have placed a
statement on the Table of the House
Uttar Pradesh is 21.
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We had our first meeting

on the 7th May 1952.

Pandit Thakur Das Bhargava: How
many centres have been opened out of
the sanctioned stations?

Shri Karmarkar: Out of the 92 sanc-
tioned. 80 have been opened—I am
speaking subject to correction.
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Pandit Thakur Das Bhargava: How

many heads of cattle there are in these-
eight centres?
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Shri Karmarkar: I should like to have
notice of that question. But this is a
preiiminary to about 600 centres being
-opened during the course of the new
two years. The real scheme is to come
into force during 1952-53. Gradually
we are developing 600 centres and the
idea is to have about six breeding bulls
for_ about 500 cows concentrated in

one particular arez.

I can assure my hon. frieand that the
work that has been done has been wel-
comed-
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TELEPHONE CONNECTION FOR SAHANSA
*2125. Shri L. N. Mishra: Will the

“Minister of Communieations be pleas-
-ed to state:

(a) whether there is a proposal to
provide. telephonic. connection to
:Saharsa, a sub-district headquarters
~.of Bihar; and

(b) if so, at what stage the said pro-
posal is at present?

The Deputy Minister of Communi-
-g_ttlons (Shri-Raj Bahadur): (a) Yes,
‘Sir.

(b) The propcsals is under considera-
tion.

Shri L. N. Mishra: May I know by
what time it is expected to provxde the
telephone connection?

Shri Raj Bahadur: We have made a
buZget provision in the current. year,
but the thing depends upnn some pri-
vate party cor the Bihar Covernment
furnishing a guarantee.

Shri L. N, Miskra: May I know the
new places ‘hat ave ‘o be provided with
telephonic conne.ticns in Bihar #nd
1he dates by which 'hey are expected
1o be provided?

Shri Raj Pahadur: Tt is not possible
o say at the moment. .

L s WwRe qmo famnr : wm

e Wf ot 7 wEw oY Ear

25 JULY 1952

Oral Answers 2144

T fr Py 2w & w0 A
R ¥ AT F AT W §, W
w ¥ faarr e IO
g7

I X AT : TA T AT F
fafeas o ¥ fod ey T A1, AR
FmF ferd A om TR E
CeNTRAL GOVERNMEN? EMPLOYEES

ORGANISATIONS

#2126. Shri H. N. Mukeriee: Will
the Minister of Home Affairs be pleas-
ed to state whether organisations of
Central Government employees are
precluded from -holding meetings of
their own for representing their griev-
ances to Members of Parliament?

The Minister of Home Affairs and
States (Dr. Katju): The established
practice and instructions on the subject
require that any representation of the
grievances of Government servants,
whether made individually or collec-
tively, orally or in writing, should be
submitted cnly through the recongnised
official channels. The adoption of any
other means or intermediaries is re-
garded as objectionable on the ground
that it is prejudicial to the maintenance
of discipline and the proper direct re-
lationship between the Government
and its employeés.

Shri H. N. Mukerjee: Is it the desire
of Government that such meetings held
by government employees to represent
their grievances to Members of Parlia-
ment of different parties should be
penalised?

Dr. Katju: There is no question of
penalisation. If meetings are held
merely with the object of acuqainting
the Members of Parliamnent in re-
gard to ccuditions prevailing in any
particular service, there is no harm.
But I imag.ire that the Houss wiil agree
with me that i. will be delri.nental to
discipline if any approack is made to
Members of the Legislature with the
object of trying to bring pressure upon
the Government or any Minister of
the Government for any purpose
whaisoever. .

Shri H. N. *Mukerjee: Is Government
awars that on the lst of May, 1952,
the Commissioner of income-tax, West
Benga! threatened the Bengal Income-
tax Association, which is a recognized
Associatior of Income-tux employees in
West Beagal, that aciion would be taken
against them by the Board of Revenue
for’ precenting their gnevax-(_es in an





